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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 508/2025

IN THE MATTER OF:

PURAN …APPLICANT

VERSUS

STATE OF UTTAR PRADESH & ORS. …RESPONDENT(S)

RESPONSE BY R-6, DIVISIONAL FOREST OFFICER, MATHURA,

UTTAR PRADESH IN COMPLIANCE WITH ORDER DATED 12.01.2026

BY THE HON’BLE TRIBUNAL

I, Venkata Sreekar Patel aged about 34 years, S/o Shri Venkata Prabhakar

Patel, posted as D.F.O., Mathura, Uttar Pradesh do hereby solemnly affirm and

state as under:

1. That, I the Deponent in the above captioned matter, am fully conversant with

the facts of the case and am competent and authorized to swear the present

reply.
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2. That, I state that the contents of this reply have been drafted by my counsel

on my instructions, and the contents of the same are true to my knowledge

and nothing material has been concealed therefrom.

BACKGROUND OF THE MATTER

3. In the present Original Application, the applicant has alleged that Khasra

Nos. 632 (ख) and 637 (ख), situated in Village Jatipura, Tehsil Govardhan,

District Mathura, areReserved Forest Land. It is further alleged that the said

Khasra numbers have been encroached upon by certain private persons, who

have carried out illegal construction in the form of a permanent boundary

wall. The applicant has also alleged that, while constructing the said boundary

wall, trees of Peelu variety standing on the said land have been illegally felled.

REPLY IS AS FOLLOWS

I. NATURE OF THE SITE IN QUESTION AS PER THE REVENUE

RECORDS

4. That, it is most humbly submitted that the site in question in the present

Original Application alleged to be Reserved Forest areKhasra Nos. 632 (ख)

and 637 (ख) admeasuring 0.052 hectares and 0.073 hectares respectively

situated at Village Jatipura, Tehsil Govardhan, District Mathura. Further it is

submitted that the Khasra Nos. 632 (ख) and 637 (ख) are recorded in the
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Revenue Records as ‘Forest Land’ however they have not been notified as

‘Reserved Forest’ under the Indian Forest Act, 1927.

Copies of the Revenue Records are annexed herewith and collectively marked

as Annexure-1.

II. FACTUAL POSITION REGARDING THE SITE IN QUESTION

5. That, it is respectfully submitted that as mentioned in the para above,Khasra

Nos. 632 (ख) and 637 (ख) continues to be recorded in the name of the Forest

Department in the revenue records. It is further submitted that a samadhi

existed at the site prior to the year 1980, and later boundary walls and rooms

were also constructed where Sant Jagdanand was residing and the premises

were being used by Sadhus for prayer. Upon the demise of Sant Jagdanand

on 19.03.2025, his disciple, Shri Chaitanya Krishan Das, along with other

Sadhus and certain residents of Village Jatipura, started asserting claims over

the said site. In this regard, Shri Chaitanya Krishan Das submitted a

representation dated 29.03.2025 before the S.D.M., Govardhan (kindly refer

to the Original Application at page 27), and several other representations

were also submitted by different persons before the concerned authorities

(kindly refer to the Original Application at pages 53–61), the details whereof

are not being repeated herein for the sake of brevity. It is further submitted

that, as informed by local residents, the old boundary wall on the western side
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of the existing construction had collapsed due to its age, and the debris was

thereafter cleared by the Sadhus residing at the site.

6. That, a site inspection of the site in question was conducted by the Lekhpal,

Mauja Jatipura, and a report dated 07.04.2025 along with a Nazri Naksha was

submitted to the S.D.M., Govardhan. In the said Nazri Naksha, the four sides

of the site have been denoted as AB, BC, CD, and DA. During the

inspection, it was observed that a boundary wall existed on three sides,

namely AB (27.60 meters), BC (31.60 meters), and CD (27.60 meters),

whereas on the fourth side, i.e., side DA (western side, measuring 31

meters), no boundary wall was found to exist at the time of inspection. It

is further submitted that a subsequent site inspection of the site in question

was again carried out by the Deponent Department, and thereafter, the R.F.O.,

Govardhan, vide letter no. 277/33-1 dated 18.04.2025, submitted inspection

report to the S.D.M., Govardhan.

Copies of the site inspection report dated 07.04.2025 and the letter/report

dated 18.04.2025 are annexed herewith and marked as Annexure-2, and

Annexure-3 respectively.

III. REGARDING UNAUTHORISED CONSTRUCTION OF THE

PERMANENT BOUNDARY WALL AT THE SITE IN QUESTION

AND ALLEGATION OF THE APPLICANT REGADING ILLEGAL

TREE FELLING
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7. That, it is humbly submitted that the reconstruction of the boundary wall on

the western side of the construction was started around April 2025 by Shri

Chaitanya Krisha Das and other saints, and basis of the complaints given by

the applicant, authorities stopped the works at multiple instances however

seeking right opportunity they finished the construction of the boundary wall.

8. That, the deponent department conducted a further site inspection of the site

in question on 01.09.2025, during which the occupiers were requested to

vacate the Forest Department land; however, they refused to do so, asserting

their claim over the said land. It is further submitted that, during the said

inspection, the words “This Land Belongs To The Forest Department”were

painted on the walls at the site. It was also observed in the said report that no

tree felling had taken place during the reconstruction of the boundary

wall on the western side of the site, and the trees existing at the site earlier

were found to be in the same condition.

A copy of the inspection report dated 01.09.2025 is annexed herewith and

marked as Annexure-4.

IV. LEGAL ACTION INITIATED AGAINST THE ENCROACHERS

9. That, under Para A(i) of the Government of India Order No. F. 11-

42/2017-FC dated 21.01.2018, it has been provided as follows:

“...i. Diversion of forest land for non-forestry purposes without the prior

approval of the competent authority in the state will be dealt under the
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provisions of Indian Forest Act 1927 or State Forest Acts or any other State

act dealing with such land as the case may be. The land in question will not

be considered as diverted under FCA 1980 and the status of land shall

continue to be Forest…”

A copy of Government Order dated 21.01.2018 is annexed herewith and

marked as Annexure-5.

10. That, in compliance of the Government Order mentioned above, Deponent

Department filed Eviction Suit No. 1797/2026 under Sections 4, 5, 6 and 7

of the U.P. Public Premises (Eviction of Unauthorised Occupants) Act,

1972 before the learned S.D.M., Govardhan for eviction of unauthorized

occupants from the land in question and for removal/demolition of the

illegal construction raised thereon.

11. That, vide disposing the aforementioned suit, learned S.D.M., Govardhan

vide order dated 09.04.2026 has directed as follows:

“…अतः विपक्षी चेतन्य कृष्णदास चेला जगदानन्द दास वनिासी गोविन्द कुण्ड आन्यौर,

गोिर्धनको मौजा जतीपुरा के खसरा सं० 632खरकिा 0.0520हे० िखसरा सं० 637खरकिा

0.0730हे0 के आंविक भाग पर वकये गये नई दीिार पक्की पविम वदिा की ओर को

अनावर्कृत संख्यासन से बेदखल वकया जाता है एिं क्षवतपूवतध के रूप मे 100रू० प्रवतवदन के

वहसाब से िन क्षेत्रीय अवर्कारी गोिर्धन रंज मथुरा की ररपोर्ध प्रस्तुत करने के वदनंक से

िास्तविक रूप से बेदखल करने के वदनंक तक आरोवपत वकया जाता है।तद्नुसार हजाना

िसूली एिं बेदखली कायधिाही हेतु प्रपत्र ख जारी वकया जाए।इस आदेि की दो प्रवतयँ मय
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प्रपत्रखतहसीलदार गोिर्धनको इस वनदेि केसाथ वकिह एकप्रवत विपक्षी पर वनयमानुसार

विवर्ित तामील करायं तथा दूसरी प्रवत वििावदत स्थल पर चस्पा करायं तथा बाद तामील

एकप्रवत इस न्यायालयको िापसकीजािं।िादआिश्यककायधिाही पत्रािली दावखलदफ्तर

हो।…”

A copy of order dated 09.04.2026 is annexed herewith and marked as

Annexure-6.

12. That, in furtherance of the above order, Civil Appeal No. 32/2026 has been

preferred by Shri Chaitanya Krisha Das before the Ld. District Judge,

Mathura wherein the Learned District Judge vide order dated 18.05.2026 has

been pleased to stay the eviction order till further proceedings.

A copy of the order dated 18.05.2026 is annexed herewith and marked as

Annexure-7.

13. Hence, this response is respectfully submitted for kind perusal of this Hon'ble

Tribunal.

14. That everything stated above is true and correct to my knowledge, derived

from official records, and nothing material has been concealed therefrom.

DEPONENT
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ANNEXURE-2295



True Typed Copy 

                                                                                                                 संलग्नक -7 

 

श्रीमान,  

          संलग्न प्रार्थना पत्र प्रार्ी श्री चैतन्य कृष्ण दास ननवासी कदमखंडी जतीपुरा तहसील गोवर्थन नजला 

मरु्रा द्वारा जतीपुरा पररक्रमा मागथ स्थर्त प्राचीन कदमखंडी में ननवासरत रहे संत जगदानन्द जी की मृतु्य 

परांत (मृतु्य 13/03/25) आश्रम में ननवासरत संत सारु्ओ ंको आश्रम भूनम, देवथर्ान राजथर्ान की भूनम 

बताकर जतीपुरा ननवासी नृत्यगोपाल उर्फथ  चंदू व लनलत मोहन द्वारा परेशान नकए जाने की नशकायत की 

है। आपके आदेश के अनुपालन में उभयपक्ो ंव सभ्ांत व्यस्ियो ंकी उपस्थर्नत में पैमाइश की गई। जांच 

आख्या ननम्नवत है।  

          नशकायतकताथ द्वारा नजस थर्ल को संत जगदानन्द का आश्रम बताया जा रहा है उस थर्ल को 

प्रनतपक्ी देवथर्ान राजथर्ान की भूनम बताते हैं। जबनक उि थर्ल मौजा जतीपुरा के खसरा संख्या 

637,632 के अंतगथत है। खसरा 637क रकबा 0.599 हेके्टयर  रनक्त वन एवं 637ख  रकबा  0.073 हेके्टयर  

वन नवभाग दजथ राजस्व अनभलेख है। खसरा संख्या 632 क 1.141हेकटे रनक्त वन एवं 632 ख 0.052 हेके्ट 

वन नवभाग एवं राजस्व अनभलेख है। प्रार्थना पत्र में वनणथत थर्ल नजरी नक्शा में ABCD से प्रदनशथत है। 

भुजा AB 27.60 मीटर, BC 31.60 मीटर, CD 27.60 मीटर,  भुजा DA 31 मीटर है। भुजा AB,BC,CD 

पर पक्की पुख्ता दीवार बनी है प्रनतपक्ी को भी उि के संबंर् में अवगत करा नदया गया है। 

महोदय, 

 

 

 

296



297



298



299



ANNEXURE-3300



True Typed Copy 

               कार्ाालर् के्षत्रीर् वन अधिकारी, गोविान रेंज सामाधजक वाधनकी वन प्रभाग, मथुरा 

पत्राांक          277/33-1                         गोविान,                                 धिनाांक   18/04/2025 

 

सेवा में, 

 

                 उपधजलाधिकारी 

                 गोविान, मथुरा। 

 

धवषर्ः-        श्री चैतन्य कृष्ण िास धनवासी किमखांडी जतीपुरा गोविान के प्राथाना पत्र की जााँच आख्या। 

 

सन्दभा:-       आपका पत्र धिनाांक 09.04.2025 

 

महोिर्, 

                 उपरोक्त धिकार्त व लेखपाल की आख्या के अनुसार श्री चैतन्य कृष्ण िास धनवासी 

किमखांडी जतीपुरा तहसील गोविान धजला मथुरा द्वारा जतीपुरा पररक्रमा मागा स्थथत प्राचीन किमखांडी 

में धनवासरत रहे सन्त जगिानन्द जी की मृतु्य उपराांत (मृतु्य 19.03.2025) आश्रम में धनवासरत रहे सन्त 

सािुओां को आश्रम भूधम, िेवथथान राजथथान की भूधम बताकर जतीपुरा धनवासी कुछ व्यस्क्तर्ोां द्वारा 

परेिान करने की धिकार्त पर लेखपाल द्वारा उपरोक्त भूधम की पैमाइि की गर्ी है। धजसकी आख्या में 

लेखपाल द्वारा अवगत करार्ा गर्ा है धक उपरोक्त थथल मौजा जतीपुरा के खसरा सांख्या 637, 632 के 

अांतगात है। जो वन धवभाग िजा राजस्व अधभलेख है। आपके आिेि के अनुपालन में उक्त प्रकरण की 

जााँच श्री आिीष कुमार धसांह वनिरोगा से करार्ी गर्ी उनके द्वारा उक्त जााँच वनरक्षक श्री कुिलपाल के 

साथ मौके पर जाकर की गर्ी मौके पर उक्त थथल वन धवभाग के मानधचत्र के अनुसार जतीपुरा वन ब्लॉक 

(ब्लॉक नां० 1) में खसरा सांख्या पुराना 263,266,268 के अांतगात चक सांख्या 3 के रूप में प्रिधिात है। 

धजसके चारोां कोनोां पर 4 सीमा स्तम्भ(1.2.3.4.) लगे हुरे् हैं जो चक सांख्या 3 वन धवभाग की सीमा में नही ां 

है, मौके का नजरी नक्सा सांलग्न है। मौके पर उपस्थथत व्यस्क्तर्ोां से पूछताछ की गर्ी तो ज्ञात हुआ धक 

उक्त चक सांख्या 3 के रूप में प्रिधिात भूधम पर सन्त जगिानन्द जी धनवासरत थे धजनकी मृतु्य उपराांत 

वतामान में सन्त श्री चैतन्य कृष्ण िास धनवासरत हैं। 

 

                अतः जााँच आख्या महोिर् की सेवा में सूचनाथा एवां आवश्यक कार्ावाही हेतु पे्रधषत है। 

 

सांलग्नकः- उपरोक्तानुसार। 
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